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Mr. SPEAKER: He may continue nellt 
time. 

16.01 HBB. 
COMMlTl'BE ON PRIVATE MEM-

BERS' BILLS AND RESOLUTIONS 
TWENn'-fOUJITH REl'OaT 
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MR. SPEAKER: De qUClltion is : 

''That tbis HoUlO ear- with the 
Twenty-fourth Report or the ~ 
on Private Members' Brn. .114 a.oJu-
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[Mr. Speaker) 
tiollS pl'CIIIelIted to the House on the 
2'lth Marcb. 1968." 

The I7Kltion !I'M adopted. 

16.02 Has. 
RESOLUTION RE ACTIVITIES OF 

LEFT COMMUNIST PARTY-contd. 
SHRI S. M. BANERJEE (Kanpur): 

On tbe 8th March, 1961, when tbe in. 
conceived and wroll8ly worded Resolution 
of my learned friend, Sbri Prem Cband 
Verma, was moved in tbis House I raised 
a point of order and when I was develop· 
inc it the bon. Deputy·Speaker adjourned 
the House. 

I may invite your kind attention and, 
throuCb you, the attention of hon. Mem· 
bers to the wordinc of the Resolution. 
The Resolution reads : 

"This House is of opinion that the 
Left Communist Party of India be 
dcdared unlawful as its activities ba ve 
posed a daDFr to the unity. intecrity 
and security of the country." 

Tbese are the two aspects of tbe Resolution. 
My first objection to this is tbat there is 

no party in the country known as tbe left 
Communist Party of India. 

SHRI CHENGALRA Y A NAIDU 
(Chittoor): Then, why are you worried ? 

SHRI S. M. BANERJEE: This House 
cannot c1iscuss anythincin abstract. Suppose, 
I say. instead of Prem Chand Verma 
Ghrina Chand Verma, will he accept it ? 
He will never aCtept it. His name is Prem 
Cband Verma and be can call hillllClf eitber 
P. C. Verma or Prem Chand Verma, not 
anythina else. This Resolution says, "the 
Left Communist Party of India." 

Then, I draw your attention to rule 186. 
It says: 

"In order that a motion may be aclmissible 
it sball satisfy the followinc conditions, 
namely:-

it sball raise sumtantially one definite 
issue; 

it sball not contain arlUlllents, in-
ferenas. ironical CXpressiOIlS. imputa-
tiODS or defamatOl')' statements; 

it ,ball DOt nf'ec to the collduct or 
chandlr Of penoII!I except in their pub-
lie aap.:ity : 

,.."., (Jtl,.) 

it shaD be nstrictocI to I matter of 
recent occurrence ; 

it sball not raise a question of privi-
lese ;'. . 

and so on. 
Then, Rule 173 clearly says 

"It sball be clearly and precisely u-
pressed ;" 

Now, I have before me tbe Manual of 
Election Law, 5tb Edition. What does it 
say ? It says : 

"Multi-State Party means any of the 
foUowinl rccolnised parties. namely. the 
J ndian National Coneress . 

-- it has become anti-national-· 
" .. tbe Swatantra Party, tbe Com-

munist Party of India, the Communist 
Party of India (Marxist). the Bhattiya 
lana Sanch, the Praja Socialist Party, 
tbe Samyukla Socialist Party, tbe Re-
publican Party of India in relation to 
sucb and sucb symbols." 

AccordiDJ to the Election Manual, one 
Party fouabt elections alonc with otbers 
called the Communist Party of India 
(Marxist). Tbey call themselves Marxists 
and Leninists. But it bas been accepted 
as Marxist. What I ,ay is we cannot dis-
cuss in tbis House anytbillJ in abstract. 

MR. SPEAKER: Your point is clear: 
make it short. 

SHRI S. M. BANERJEE: I am cominc 
to tbat. J am not concerned ... itb otber 
ironical expressions whicb have been very 
well covered by my bon. friend, 5bri H. N. 
Mukerjee. I am concerned only witb tbis : 
Can tbis House discuss a Resolution like 
tbis ? The Resolution, if it is amended, 
can be as follOW!! : 

"This House is of tbe oplDlon 
that tbose wbo left the Communist 
Party of India be banned." 

Tbat amendment can be aa:epted. But under 
no circumltlnCes tbis Resolution, as it is, 
sbould be admitted. 

. Sir, I aeek your auldancc and 1 appeal to 
your __ of jUltice and impartiality not 
bccaUle of IDY other relloa. 1'bIy 1lIIY 
mow tbOllllDCl ReIolutioDS. Wo are not 
concerJleCl with that ; they haw the riIh 


